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[loth, A u g u s t ,  19711 

An Act fiarther to the Indian Telegraph Act, 1885. 

BE it enacted by Pa 
Republic of India as fo 

Short 1. This Act may be e Indian Telegraph (Amendment) Act, 
title. 1971. 

"sertiOn 2.After section 6 of the In an Telegraph Act, 1885 (hereinafter refer- 13 of ~ 8 5 ,  
of new red to as the principal Act), he following section shall be inserted, 
section 
6A. 

namely: - 

Power to 
notify 
rates for 
transmis- 
sion of 
messages 
to 
countries 
outside 
India. 

"6A. (I) The Cen Government may, from time to time, by 
order, notify the r.ates which, and the other conditions and res- 
trictions subject to messages shall be transmitted to any 
country outside India. 

(2) In notifying es under sub-section (I),  the Central 
Government shall hav gard to all or any of the following 

I 
" / 

factors, namely: - I 

I 

force, for transmission 1 
(b) the foreign ex ange rates for the time being in foree; t 
(c) the rates for t time being in force for transmission of 

messages within India; 4 
1 I - 

(d) such other re1 n t  factors as the Central Government I 

may think fit in the ci stances of the case.". 

Amend- 3. In sub-section (2) of secti 7 of the principal ~ c t ;  in clause (a), 
ment of 
section 7. 

the words "within India" shall b serted a t  the end. 

Omission X I 

of section 
4. Section 29 of the principal ct shall be omitted. 
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